
CENTRAL ADM fl' ISTRAT WE TR I BU AL 
fiGALCE BENCH 

Second Floor, 
Commercial Complex, - 
Indirariagar, 
Barigalore-560 038. 

Dated: - 28 MAR 104 

APPLXATIQ\J NUMBER: 	563 of 1992. 

APPLiCANTS: 	 E3P24DENTS: 

Sri.J.V.R.Shetty saml 	v/s. - 	Sri.R.S.Prasad,Secretary,Central Water 
To. 	 Comrnissiori,New Delhi and Other. 

Sri.S.Ranganatha Jois,Advocate, 
No.36, 'Vagdevi',Shankara Park, 
Shankarapurarn, Bang alore-4. 

Sri.G.Shanthappa,Addl.C.G.S.C., 
High Court Bldg,Bangalore-l. 

Subject:— Forwarding of ccpi.es  ot the Crders passed by the 
Central adrni.nitrative Tribunal,Bangalcre. 

Please find enclosed herewith a copy of the GPDER/ 
STAY DER/14TERIM ORDER!, passed by this Tribal in the above 
mentioned application(s) onIh March.19. 

4_0 
,DERSrY REGISTRAR 
jw ic i1L BRANd-iFs. 



CENTRA.. ADMINISTRATIVE TRIBUNAL : BINCAL(1E BENCH 

C.P.(Civ.)N0,2/1994 In O.A.563/1992 

THURSDAY, DATED THE SEVENTEENTH-DAY OF MNCH, 1994. 

present: Mr. :Juetic. P.X. Shyameunder, Vice Chairman 

Mr. V. Ramakrishpah,Mamber (A) 

Shri J.V.R. Shetty 
S/o. Venkatappa Shetty 
Assistant Director 
Central Water Commission 
Cauvery and Southern Rivers 
Circle, No.621, 80'Road 
Rajajinagar, Bangalore560 010 

(By Shri. S. Ranganatha 3ois, &dvocate) 

vs. 
S 

Shri R.S. Prasad 
Secretary, Central Water 
Commission, Seva Bhavan 
R.K. Puram, Now Delhi. 

Shri S.A. patnkar 
Superiatending Engineer 
Central Water Commission 
Cauvery and Southern Rivers 
Circle, No.621, 80' Road 
Raj*ji. nagar, Bangalore-560 010 

(By Shri C. Shanthappa, Advocate) 

S... petitioner 

*000 Respondents 

OR DER 

(Mr. Justice P.K. Shyamsunder, Vice Chairman) 

There seems to be some administrative problems 

4/ 

in implementing the direction of this Tribunal issued while 

disposing of O.A. No.563/1992. Under the circumstances, 

the learned Standing Counsel asks for some more time to 

effect total implementation of the Tribunal's directions. 
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2, 	 Accord Inglyo  we 9rant the Government 

two more months toIcomp].y with the directions whatever 

they are inVold. We direct this contempt petition to be 

filed. If any usel comp]4ance is not done in the 

said period by res1ionder.ts, it will be open to the applicant 

to move a contenptIUpplicatL0fl again. 

---- i 
(v. RArnASN4&N) 	 (P.x. SHYAMSUNDER) 

MEMBER(A) 	 VICE CHAIRMAM 
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